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who may be associated with securities 
markets in any manner; and 

(iii) prohibiting fraudulent and unfair 
trade practices relating to securities 
markets. 

Enquiry    into Official    Patronage to 

Canara Bank in the Security Scam 

1997. SHKI GOPALSINH G. SO LANKI: 
Will the Minister of FINANCE be pleased to 
state; 

(a) whether Government's attention has 
been drawn to the news-items appearing in 
the 'Indian Express' New Delhi of the 3rd 
June, 1992 captioned "Did Canara Bank get 
official patronage" wherein it has been 
alleged that a high ranking official of his 
Ministry or his wife was involved in the 
bank's decision to finance stock market 
manoeuverg through fake  B.R.'s and S.G.Ls; 

(b) if so, whether Government have 
conducted any enquiry in this regard and 
taken action against the officials; 

(c) if so, the details thereof; and 

(d) if not, what are the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH):   (a) Yes, Sir. 

(b) to (d) There was no official 
patronage to Canara Bank by a high 
ranking official of the Ministry of 
.Finance or his wife as alleged in the 
Press Report. An Officer's wife was 
a Member of the Board of Trustees 
of Canbank Mutual Fund from Octo 
ber, 1989. She had not attended any 
meeting of the Board of Trustees of 
the Mutual Fund since January, 1992 
and had sent her resignation on 22- 
4-1992. She was not on the Board 
of the Canara Bank or any other fin 
ancial institution associated with 
Canara Bank. Board Members are 
not involved in operational invest 
ment decisions. 

 

Involvement of Ministers in     Shares Scam 

1999. SHRl TRILOKI NATH CHA-
TURVEDI: 

SHRI VISHNU KANT 
SHASTRI: 

DR.  MURLI     MANOHAR  JOSHI: 
SHRI SUNDER SINGH 

BHANDARI; 
SHRI MOHAMMED        AFZAL 

alias MEEM AFZAL: 

SHRI SARADA MOHANTY: 

SHRIMATI MIRA DAS: 

Will   the  Minister of       FINANCE be 
pleased to state: 

(a)  whether it is a fact that Government  
have   collected     information 
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from each of the Central Ministers that they 
or any Memfcer of their family have not been 
involved directly or indirectly in the shares 
scam; 

(b) whether it is also a fact that 
Government have made public state 
ment to the effect that none of the 
Ministers have been involved in the 
shares scam;  and 

(c) if so, on what basis the state 
ment has been made? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH); (a) to (c) Central Bureau of 
Investigation has reported that during the 
invetigation conducted so far by them, the 
involvement of any Minister has not been 
noticed. Statements "made in this regard are 
baesd on investigations made so far in the 
matter. 

 

 


